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IN THE COURT OF THE DISTRICT JUDG::::::::UDALGURI. 

Present : Sri M. Kalita, 

      District Judge, 
      Udalguri. 
 

T.S.(D) No.28/2021. 
     

  Smti. Manju Charki @ Mandal, 

                                  …................ Petitioner No.1. 

   -Vs- 

  Sri Ranjan Mandal, 

                                      …..............Petitioner No.2. 

Appearance : 

For the petitioner No.1   : Mr. P. Gayari, Advocate. 

For the petitioner No.2   : Mrs. TL. Das, Advocate. 

 

 Date of Judgment : 24.2.2022 

 

J U D G M E N T 

 

1.       The petitioner No.1, Smti. Manju Charki @ Mandal and 

petitioner No.2, Sri Ranjan Mandal filed the instant petition 

jointly on 22.7.2021, under section 13B of the Hindu Marriage 

Act,1955, praying for dissolution of their marriage by a decree 

of divorce by mutual consent. 

2.     The petitioners’ case in brief is that marriage between 

the applicants was solemonised according to Hindu religion 

through a Notary marriage before the Notary Officer, 

Mangaldai on 13.5.2013. After marriage they lived together as 

husband and wife. The petitioner No.1 and the petitioner No.2 
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have passed their conjugal life peacefully till the year 2019, 

but suddenly their relationship become strained for the 

reasons best known to the parties and the situation has 

became such that there is not possible for both the petitioners 

to lead a conjugal life with each other, as a result thereof, the 

petitioner No.1 and the petitioner No.2 have been living 

separately since 1 ½ years continuously. All the efforts made 

by their relatives, well wishers and friend circle for 

reconciliation failed to bring their differences to an end.  

 

3.     The decision of desolation of marriage between the 

parties taken bona-fide, and is not in collusion with each 

other, but it is taken for peaceful and batter future life of both 

the parties. Both the parties are living separately for a period 

of more than two years. Since then both the petitioners are 

living apart from each other. They further state that the 

marriage between the parties has become dead with no 

chance of reunion at all. They have not been able to live 

together and hence they have mutually agreed that the 

marriage should be dissolved. 

 

4.      Both the petitioners have submitted respective affidavits 

in support of their contention made in the joint petition. It 

appears that the averments made by them are true. It also 

appears that they have been living separately, as averred in 

the petition for last two years.  They have not been able to 

live together and have mutually agreed that the marriage 

should be dissolved. The ingredients of Section 13B of the 
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Hindu Marriage Act,1955 stands satisfied. Hence, the petition 

filed by the petitioners is allowed and they are granted relief 

of divorce by mutual consent.       

 

5.      In the result, the marriage between the petitioner No.1, 

Smti. Manju Charki @ Mandal and petitioner No.2, Sri Ranjan 

Mandal, is hereby dissolved by a decree of divorce by mutual 

consent as prayed for. 

                   

6. Let a decree be prepared dissolving the marriage 

between the parties.  

                                                                                                 

7. Given under my hand and seal of this court on this the 

24th    day of February, 2022 in the open court. 

 

(M.Kalita) 
District Judge, 

Udalguri. 
Dictated and corrected by me 

 

   (M. Kalita) 
District Judge, 

             Udalguri. 
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